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Item No.10:          

 
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

 
Thursday, the 28th day of November 2024. 

 
(Through Video Conference) 

 
Original Application No.171 of 2024 (SZ) 

 
 

IN THE MATTER OF: 
 

N. Malayanathan 
No.25, Kovil Street, 
Veerampattinam,  
Puducherry. 

...Applicant(s) 
Versus 

 
1) Puducherry Coastal Zone Management Authority  

Rep. by its Member Secretary, 
3rd Floor, Housing Board Complex, 

Anna Nagar, Puducherry – 5. 

 

2) The Government of Puducherry  
Rep. by its Secretary 

Department of Science, Technology and Environment, 
III Floor, PHB Building, Anna Nagar, Near Indira Gandhi Statute, 
Puducherry – 605 005. 

 
3) The Puducherry Pollution Control Committee  

Rep. by its Member Secretary 
3rd Floor, Housing Board Complex,  

Anna Nagar, Nellithope, 
Puducherry – 605 005. 

 

4) Department of Revenue and Disaster Management  
Govt. of Puducherry, 
Rep. by its Member Secretary 
1st Floor, New Revenue Complex, 

Vazhudavoor Road (Near Rajiv Gandhi Statute) 
Puducherry – 605 009. 

 
5) Department of Fisheries and Fishermen Welfare  

Govt. of Puducherry, 
Rep. by its Member Secretary 
Fishing Harbour Complex, 

Thengaithittu, Mudaliarpet Post,  
Puducherry – 605 004. 

            ...Respondent(s) 
 

 
For Applicant(s):  M/s. A. Yogeshwaran, B. Poongkhulali, 

    Tanvi Srivatsan & Raghunandan Sriram. 
 

 
For Respondent(s):  Mr. Ramaswamy Meyyappan for R1 to R3. 
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CORAM:      

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER      

 
JUDGEMENT 

1. The prayer in this Original Application is to quash 

Sheet Nos. PY01, PY02, PY03, PY05, PY06 and PY07 of the draft 

Coastal Zone Management Plan Maps prepared by the 

respondents, based on which, the public hearing was scheduled 

to be held on 22.05.2024 for Puducherry and 23.05.2024 for 

Karaikal.   

 

2. By virtue of the order dated 05.11.2024 passed in 

Original Application No.283 of 2024 (SZ) which stayed the 

subsequent public hearings fixed on 06.11.2024 for Puducherry 

and 07.11.2024 for Karaikal, this application automatically 

becomes infructuous and no further orders need to be passed.   

 

3. However, the learned counsel appearing for the 

Puducherry Coastal Zone Management Authority has requested 

that the bundle be tagged with O.A. No.283 of 2024 (SZ) for 

reference of the documents. 

 

4. In view of the above, the Original Application 

[O.A. No.171 of 2024 (SZ)] is disposed of. 

     

   

  Sd/-  
Smt. Justice Pushpa Sathyanarayana, JM 

 
  

     Sd/- 
Dr. Satyagopal Korlapati, EM 

 
O.A. No.171/2024(SZ) 
28th November, 2024.  Mn. 

 

Note: 
 

The Registry is directed to tag the 

bundle with O.A. No.283 of 2024 (SZ) 
for reference of the documents. 


